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PUBLIC ANNOUNCEMENT

Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016

FOR THE ATTENTION OF THE STAKEHOLDERS OF
EMBMARINE KAKINADA LIMITED (Corporate Debtor)

S
S PARTICULARS | DETALS

Name of corporate debtor Sembmarine Kakinada Limited
Date of incorporation of corporate debtor 11th November 2009

3{Authority under which corporate Companies Act, 1956
debtor is incorporated /registered ROC - Vijayawada, Registration Number-104176

Corporate Identity No. / Limited Liability U74900AP2009PLC104176
dentification No. of corporate debtor -

Address of the registered office and prin- Registered and Site Office Address:

cipal office (if any) of corporate debtor | Kakinada Deep Water Port, First Floor,
OSV Complex, Beach Road, Kakinada,

East Godavari, AP-533007.

Date of closure of Insolvency | 1st November 2021
Resolution Process

Liquidation ~ommencement date of | 1st November 2021

corporate debtor (Date of receipt of order copy is 2nd
November 2021)

Name and registration number of the insol- Mr. Vedagiri Venkata Krishnamurthy
vency professional acting as Liquidator Regn No.IBBI/IPA-001/IP-P00905/207-18/11505

Address —1 o-mail of the|#197, Sakrupa, 6th A Main, JP Nagar 4th

Liquidator, as registered with the | Phase, Bangalore -560078.
Board Email: vvk.fca@gmail.com

Address and e-mail to be used for | EY Restructuring LLP, The Skyview 10, 18th
correspondence with the Liquidator | Floor, "Zone A" Survey No. 83/1, Raidurgam,
! Hyderabad-500032, Email for submission of
claims: skiclaims.liquidation@in.ey.com, Email
tor all other correspondence (except for Sub-
mission of claims): skl.liquidator@in.ey.com

| ast date for submission of claims Claims as on 1st November 2021 to be filed
hefore 1st December 2021 (i.e. 30 days

from receipt of order copy)

bench has ordered the commencement of liquidation of Sembmarine
Kakinada Limited on 1st November 2021 under section 33(2) of the Code.
The stakeholders of Sembmarine Kakinada Limited are hereby called upon to
% submit their claims with proof on or before 1st December 2021 to the
Liquidator at the address mentioned against item No.10.
1 The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with the proof in person, by post
or by electronic means. (Visit http://www.sklkakinada.com for filing claims)
Submission of false or misleading proof of claims shall attract penalties.
Name and signature of Liquidator:

Date: 4th November 2021 Sd/-
Place: Bangalore Mr. Vedagiri Venkata Krishnamurthy




